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iiic nuusc lL'iissi'iiiuit'u auer luncn at fortyfive 
minutes past two of the clock, MK.  DUPVTY 
CHAIRMAN in  the Chair. 

STATEMENT  BY   MINISTER   RE.   
INCIDENTS     AT     VILLAGES     SAJNI     
AN1> NONARI IN AZAMGARH,  UTTAR 

PRADESH 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND IN 
THE DEPARTMENT OF PERSONNEL 
(SHRI RAM NIWAS MIRDHA): Sir, mention 
has been made in this House regarding the 
incidents which occurred in villages Nonari and 
Sajni of District Azamgaih, Uttar Pradesh. 
According to the information received from the 
State Government, on November 14 and 15, a 
serious incident took place between two rival 
communities in village Nonari during which 
two persons were killed and some houses of a 
particular community were alleged to have been 
burnt and looted. Eleven persons received 
injuries. The State Government are considering 
the question of giving financial re lief to those 
who may be in need. Six cases have been 
registered in this connection and are being 
investigated by the C.I.D. Fourteen  persons 
were arrested. 

Another incident involving members of two 
different communities, occurred in village Sajni, 
on December 12, in which about 43 houses were 
partially burnt and some persons sustained 
injuries. Cases of arson, riot and loot have been 
registered and 24 persons were arrested—17 for 
substantive offences and 7 under the preventive 
provisions. The Station House Officer 
concerned has been placed under suspension. 
Senior officers have visited the scene of 
occurrence and the situation is reported to be 
under control. 

Government of Uttar Pradesh have instituted 
under the Commissions of Inquiry Act, an 
inquiry by a retired Judge of the High Court, 
into the incidents which occurred in villages 
Nonari and Sajni. 

SHRI SHYAM LAI YADAV (Uttar Pradesh): 
There is one point. The hon'ble Minister said that 
the S.H.O. has been suspended. I think the 
S.H.O. of only one police station has been 
suspended and not of the other police station. 
Secondly, the S.P. and the D.M. also should be 
suspended because the judicial enquiry cannot 
proceed unless they are suspended. I think the 
Government should suspend them also so that an  
impartial enquiry may be held. 

MR. DEPUTY CHAIRMAN: Mr. Yadav, you 
will now speak on the resolution. 

RESOLUTION      RE.      ACTIVITIES 
OF 
FOREIGN INTELLIGENCE
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".Some percentage of it would be given to 
American subsidiaries in India. That helped 
the growth of Indian monopolists. The money 
appropriated by the U.S. Embassy ran to 250 
or 300 crores of rupees." 
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"There are no permanent enemies and 
there  are  no permanent  friends.    There 
are national interests    that    are  perma 
nent."
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SHRI HIMMAT SINH (Gujarat): Mr. 
Deputy Chairman, Sir, I welcome the 
sentiments which have been expressed on the 
other side, the background o£ which is the fire 
of patriotism. That sentiment lias kept this 
country together and it is that very sentiment 
which was aroused when this country was in 
danger. I want to remind my friends who have 
a tendency to brush everything with the same 
colour that time has come now when this 
country must learn to discern and find out 
who are the friends of this country and who 
are not the friends of this country. 

SHRI NAWAL KISHORE: Therefore, I 
said that there are no permanent friends and  
no  permanent  foes. 

SHRI HIMMAT SINH:   I welcome  youi 
sentiment but not your same brush, and it is 
for that reason, Mr. Deputy Chairman, that 
the Foreign Minister made it very categorical 
that you cannot say that this country's 
relations are the same with every conutrv in 
the world. Tftis country's relations are 
determined by the reactions which we see 
from  other countries. 

This resolution looks verv innocuous on the 
face of it. Rut it is pregnant with mischief, 
Mr. Deputv Chairman, and it is for thai reason 
that I want to lav bare the real intention  
behind  this resolution. 

My friend, Mr. Nawal Kishore, should not  
forget  a  very wise saving  in  Sanskrit: 

 

 

SHRI HIMMAT SINH: I would like to remind 
him of the atmosphere that was witnessed in 
this country on 9th August, 1971, the like of 
which had not been seen .since independence, 
if 1 may say without exaggeration. On the 9th 
August, 1971, this country signed a treaty of 
friendship with the mightiest socialist power 
on earth, the Soviet Union, and every person 
in this country, man, woman and child, 
acclaimed that treaty. It was not something 
from the blue that the treatv came to be 
signed. There was a whole history of fifty 
years of friendship, fifty years of common 
thinking, 50 years of common outlook sharing 
the same ethos and appreciating each other's 
difficulties. That culminated in this most 
important step in the history of our country, 
the signing of the Indo-Soviet Treaty. And let 
us not forget that it is a treaty which li.is been 
signed for 20 years. For 20 years we are 
committed to each other, and we shall remain 
comrades-in-arms for 20 years. Let no one 
make any mistake about it. Therefore, it is not 
very easv for those who try to bracket the CIA 
with the KGB. An hon. Member in the other 
House was wearing the other day a badge on 
his chest —"•I am a CIA agent". His idea was 
to ridicule it. I know what type of activities are 
being conducted in the various puts of our 
country. The same gentleman went to Gujarat 
and there he arranged for the distribution of 
such badges among the student Community. 
One such badge is here. F.ach student is 
supposed to wear this badge, "I am a CIA 
agent", in order to ridicule our protest. Who 
gives money for manufacturing these badges? 
A responsible political parly has a responsible 
programme. It is not part of your programme 
that you shout and declare to the world that 
yon are a CIA agent. And when you arc 
questioned about it. your answer, on behalf of 
the CIA as it were, is that this is part of their 
global strategy; for, the CIA is supposed to 
gather information about the KGB and, ore, 
they are operating on such a vast cale in this 
country. Now, I ask von. Mr. Deputv 
Chairman: Is it permissible for any foreign 
agency to function in any country in ordei to 
gather information about what another foreign 
country is doing? I can understand legitimate 
functions of an agency of that kind. But these 
functions are not legitimate functions. These  
functions are    beyond  the scope of 

That means those who stand with us in our 
moment of crisis and those who stand wiih us 
in our difficulties, those who help us to march 
towards our cherished goals, they are our 
friends. 
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normal functions. That is why the Prime 
Minister, the Congress President and respon-
sible Chief Ministers of States had to draw the 
attention of the people at large to it, because 
the common man of this country respects the 
sentiment which you expressed and which we 
share, but the common of this country, in 
pursuance of that sentiment, also looks with 
contempt and anger at the type of activities 
that the CIA is conducting. 

It was about a month ago, Mr. Deputy 
Chairman, that this Resolution was introduced 
in this House. Therefore, with the passing of 
time, it is possible that the various nuances of 
this Resolution and the innuendoes behind 
this Resolution may perhaps be forgotten. 
With your permission, therefore, I would like 
to refer to this Resolution in order to 
understand the real meaning behind the moves 
which the parties in the Opposition have 
mobilised, because they have nothing better to 
offer to the country and the people of this 
country. 
It says: 

"This House, noting the pronouncements 
of persons in authority and other political 
leaders about the activities of foreign        
intelligence        agencies        in 
India, . . ." 

"Noting the pronouncements—as if they are 
objecting to the pronouncements. What is 
wrong with the pronouncements? And is it 
necessary to oblige you and give you details 
which impelled responsible people to make 
these pronouncements? Well, if your effort is 
to elicit information and make their activities 
more fruitful, then certainly a responsible 
party in power is not going to oblige you. The 
other thing which is important to note is that 
they mention "agencies". Have you been able 
to mention one instance, one specific instance 
about the functioning of any agency other 
than the CIA, which can be regarded as anti-
national, anti-Indian, objectionable or as 
carrying on the criminal type of activities 
whrch this particular agency is undertaking? 

SHRI T. V. ANANDAN (Tamil Nadu): On 
a point of order. Sir. Has mv friend forgotten 
that the Communist Party of India in those 
days called Mahatma Gandhi, Jawaharlal 
Nehru and Jayaprakash Narayan as fifth 
columnists of this country? And now you are 
giving them Cabinet posts. 

SHRI HIMMAT SINH: I am not res-
ponsible for what the Communist Party of 
India may have said or may say now. I am 
speaking on behalf of my partv and the 
Government which is responsible for the 
programme of that party. 

SHRI T. V. ANANDAN: They are your 
partners  now. 

(Interruptions) 
SHRI BALACHANDRA MENON (Kera-

la): It is wrong. You may have differences. 
But never say things like this . . . 

MR. DEPUTY CHAIRMAN: Please do not 
interrupt him. Let him continue. Let there be 
no cross talk. 

SHRI  BALACHANDRA  MENON:  I  am 
speaking on behalf of my party. It has never 
said "Mahatma Gandhi is a fifth columnist".   
Please  remember  that . . . 

SHRI HIMMAT SINH: Mr. Deputy 
Chairman, when they settle tiieir score, they 
might do me this favour . . . 

MR. DEPUTY CHAIRMAN: Mr. Bala-
rhandra Menon, yon can make a speech. Do 
not   interrupt  now. 

SHRI    HIMMAT    SINH:     The 
part of the  Resolution says: 

"... the impact of such pronouncement on 
public life and the morale and the health of 
Indian body politic," 

I would like to remind them that the morale of 
this country has gone higher because 
responsible people at the helm of affairs have 
not hesitated to call a spade a spade. The 
common man of this country wanted this from 
the mouths of the higher people in the country 
and he had it. The impact is not what you 
want, namely, to demoralise the people. The 
impact is very clear and very categorical . . . 

SHRI MAHAVIR TYAGI (Uttar Pradesh): 
I seek your permission to interrupt. It is not a 
case of criticising the party in power. What 
actually we are objecting to is that no action is 
being taken. We are glad that they are 
acquainted with it, that they are aware of the 
danger. But what we are sorry for is that no 
action is being taken. 

SHRI HIMMAT SINH: These pro-
nouncements are part of that act ion and 
actions speak  louder  than your  words. 

Then, the third part of the Resolution is: 
". . . the importance of an impartial probe 

into the matter with a view to clear up anv 
doubts in the minds of the public and to 
expose such countries and other   elements . 
. ." 

Now, as far as the Indian people are con-
cerned, there is no doubt in their mind as to 
who their friends arc and who their enemies 
are. The Indian people know from the historv 
of 1971,  the glorious year 
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[Shri  Himmat  Sinh] 
of our history, 1971, the Indian people have 
learnt very carefully that it was through 
friendly assistance of people with whom we 
share many things in common that we were 
able to achieve those results which have now 
put this sub-continent on the path to peace. 

The last part of the  Resolution is: 
"...   Government  should   appoint   under the 
Commissions of Inquiry Act, 1952, a high-
powered Commission headed by a Judge of the 
Supreme Court and consisting of . . . and 
submit its report. . ." so  that  whatever     
information  is available to the country   may    
be   available to other friends—"friends" I   put    
in    quotes—and they can do the work which is 
entrusted to them   and   that  work   is   to   
undermine   the integrity   and   the   welfare   
of   the   common people of  this country.   I  
am  sorry  to say when   Nawal   Kishoreji   
spoke,   he   referred in very eulogical terms to 
the non-alignment policv of the late Prime 
Minister Jawaharlal Nehru; but let me remind 
him that it was this  very   non-alignment   
policy   which   was disliked  by  the American  
Government  and the representatives of the 
American Government said at that time that 
those who were not with  us were our enemies,  
and it was a  tendency on  their    part  to 
suggest  that those  who were  not  with  them  
and  whom they regarded  as  their enemies,   
they  were classed as communists. 

Therefore, it is necessary to note parti-
cularly the welcome extended by the Soviet 
Government to our policy of non-alignment 
while signing the Indo-Soviet Treaty. This is a 
sincere welcome to our policy. If these two 
countries see eye to eye it is because these 
two countries realise the big responsibility 
that falls on their shoulders to preserve peace; 
it is because of the hard fight which the Soviet 
Union had to put up in onlcr to achieve 
socialism in their countrv, and it. is because of 
the geo-political s i tuation in which we find 
ourselves that we both feel anxious to 
preserve peace in this sub-continent. It is for 
this reason that this Resolution and the 
insinuations behind it must be discarded and 
thrown out with the contempt thev deserve. 

I would like to sav one or two things about 
the particular instances or particular methods 
employed by the CIA in their functioning. We 
all know how our business concerns operate in 
regard to their business manipulations. They 
have gor i h e i i  cies hei r as well as in foreign 
countries. It is my submission that, in order to 
safeguard the vital interests of this countrv and 
the fill me industrial development of this 
country, private business houses should not I 
be  allowed   to    have    their    own   offices  
in   ' 

foreign countries. They should operate only 
through the commercial wings of the Indian 
Missions which function in foreign countries. 
There is no reason why private concerns 
sould have their private bureaux and agencies 
in Switzerland, London, New York and other  
places. 

The other thing which I would like to 
emphasize is that simultaneously with the 
disbandment of these private agencies func-
tioning abroad on behalf of our private en-
terpiises, is that we must also put an end to 
the so-called foreign Air Travel Agencies in 
this countrv, because I regard that they 
function in a manner which is very dubious. 
There is no reason why our Air India, on 
behalf of the foreign Airways, cannot take 
care of the requirements of foreign airline 
companies. This is the third action which I 
should like to recommend to the Government  
for  their serious consideration. 

The fourth is the functioning of Christian 
Missionaries. Immense amount of evidence 
against them has come to light. Apart from 
some genuine Missionaries, a large body of 
them, especially those emanating from Ame-
rica, are functioning in this country with some 
specific purposes and aims which are not in 
the interests of this country. Apart from 
screening the type of propaganda which they 
undertake through their associates and other 
relations, they must be made to function 
through a common centralised agency under 
the supervision of the e n t i r e  body of 
Christian community in this country. 

Lastly, by way of precaution, the Govern-
ment must watch the functioning of the so-
called Vuvak Kendras because they function 
in a manner which is hardly conducive even 
lo the interests of the youth of any country. 

4   P.M. 

There is no department of academic life, 
there is no social activity, which is not 
influenced by the CIA and it is for thai reason 
that one has to pinpoint and say that the CIA 
is and it must be exposed, it is the CIA which 
is conducting itself in a manner which is 
objectionable and, there-lore, lie concentrate 
our entire attention on that agency and those 
quis l ing  through whom  ihi', ag n    attempts 
to function. 

Sir, the history of this countrv is one of 
tolerance and we hive a tendency to en-
courage all sorts of opinions for all sons of 
activities in this countrv. But, Sir. wh 
tolerance amounts- to timidity or tolerance 
leads to connivance at the type of activity 
which  can  endanger the very foundations of 
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rmr democratic system, then that tolerance 
has to be curbed and we have to take ap-
propriate action. 

SHRI MAHAVIR TYAGI: Very good. 

SHRI HIMMAT SINGH: One thing our 
elders in the past have warned us about the 
Americans is their intcnce desire to boss over 
others, and this bossism is not just in the 
ordinary meaning that it connotes. But this 
bossism means overpowering of governments, 
overthrowing of governments, which are not 
to their liking and that is exactly what we 
have seen in different parts of the world. My 
friends mentioned about Czechoslovakia. Let 
me tell them that it was the unearthing of the 
plot in time that saved Czechoslovakia for 
socialism. That saved Czechoslovakia to 
pursue its own future in a manner in which 
the Czechoslovakian people want. Sir, is it not 
known to these people what actions are being 
organised through countries like Israel and 
others? If they realise the significance of these 
activities, if they note with concern the type 
of functions that are organised on behalf of 
this agency, then, Sir, they would be with us 
in condemning this activity and would not try 
to gloss over it as they have sought to do 
through this resolution which, in my opinion, 
deserves the contempt and the wrath of the 
Indian people and it must be thrown out 
unanimously by this House. Thank  you,   Sir. 

MR. DEPUTY CHAIRMAN: Yes, Mr. 
Mariswamy. 

SHRI S. S. MARISWAMY (Tamil Nadu): 
Mr. Deputy Chairman, Sir, I thank you very 
much for having allowed me to participate  in  
this discussion. 

Sir, I rise to condemn the activities of the 
CIA in India. At the same time, unlike my 
good friend, Shri Himmat Sinh, I also rise to 
condemn the activities of the KGB. 

Sir, my friend is confused because he thinks 
that by condemning the KGB we are 
condemning the Soviet Russia. This country is 
grateful to the Soviet Russia for its titnely 
help when we had a confrontation with 
Pakistan. But, Sir, that does not mean that we 
must open our gates to the KGB people to 
come here and meddle in our internal politics 
and also to create chaos and confusion. At the 
same time, Sir, we are also grateful to 
America for they have helped us at our critical 
times when we had a confrontation with our 
old allies, the "Hindi-Chini bhai bhai" group. 
They came to our help in time. But, Sir, that 
also does not mean that we should open our 
gates to the CIA people to come here and 
meddle in our politics. 

[THE VICE-CHMRMAN (SHRI V.  B.  RAJU)  in 
the Chair] 

We will be second to none in opposing the 
CIA if they are here to create confusion and 
pull down any government, whether it is 
headed by Shrimati Indira Gandhi or by any 
other Indian. So, we must not be carried away 
by these empty slogans. Whether this country 
is a socialist country or a country with 
extremist ideology, we have to go by our 
national policy, by our national interests only. 

Now, Sir, the problem is this: I wonder 
whether the Government is serious about the 
CIA activities. We are hearing now and Chen 
statements of the Prime Minister and at times 
of the Congress President, the Congress 
Secretary and other veteran Congress leaders 
like Shri Himmat Sinh about the CIA  
activities. 

They want the people to realise that CIA 
people are active in this country. Well and 
good. We have no quarrel with them. But as a 
responsible Government it should have 
enough facts with it when it says that the CIA 
people are behind this and they are out to 
create mischief. They must openly come out 
and take people into confidence and tell them: 
This is the activity of the CIA; you must 
beware of it. But no responsible leader has 
come out with facts and taken people into 
confidence. They talk in the air, which means 
nothing. If they have all the facts, what 
prevents them from coming out openly and 
telling people? 

Sir, the approach that they have now taken 
is what the Chinese say 'cynical' approach. 
There is a proverb in Chinese that 1 will take 
you as a rogue unless you prove to be 
otherwise'. So the proof fell on the shoulders 
of the man whether he was innocent or 
otherwise. This is an age-old approach. It was 
in vogue at the time when big landlords and 
fudals were ruling China. The-modern 
approach is not so. As my friend, Shri Nawal 
Kishore, was saying that if you take anybody 
as a criminal or a murderer, you must serve 
him with a charge-sheet; you must give him 
an apportunily to reply. Where is the 
opportunity that they have given to the CIA? 
They are saying that they are active in India. 
This is nothing by a cynical approach, and an 
approach which would not bring any result in 
this country. So the Government must come 
out and say that this is the activity of the CIA 
and  that the people must beware of it. 

Then, Sir, I wonder whether this Govern-
ment is serious about what it is talking. For 
example. I saw yesterday in Madras a 
hoarding of the Air India, one of the de-
partments of the Government of India, about 
which my friend Mr.  Himmat Sinh, 



155 Statement [RAJYA SABHA] by Minister 156  

[Shri S. S. Mariswamyj also mentioned. 
They have a hoarding. There is a beautiful 
Maharaja—Air India Maharaja—standing on 
one corner, and this writing is on the other 
side of the hoarding: 

"Breed, Oh ray countrymen, Breed, until 
the time you are unable to breathe. Of 
course, the CIA is to blame." 

This is the slogan. India is being ridiculed. 
People in large numbers stand at the corner 
and have a look at the hoarding. They Laugh 
and laugh and say. What is this? I am told that 
Air India hoarding is displayed in Bombay. 
Thousands and thousands of people come and 
stand and look at it and laugh: It is a 
Government of India's wing it is run by the 
Government, our Karan Singh is the Minister. 
So, Sir, even a department of the Government 
has not taken CIA bogey seriously. 

I would rather say that the Government 
should accept the proposition of Mr. Shyam 
Lai Gupta and appoint a Committee. If not, 
they must assure Mr. "Shyam Lai Gupta that 
they would furnish all the details they have in 
their hands to the House or to the public and 
take them into confidence. So far as the 
Opposition is concerned, we are ready to 
cooperate with them. We will strengthen the 
hands of the Government. 

So I would suggest that the Government 
must come out and accept the request of my 
friend Mr. Shyam Lai Gupta. Or they musi 
take the House into confidence and say:  
These arc all the facts we have. 

Thank you, Sir. 
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SHRI  RAM  NIWAS  MIRDHA:  Even  in 
a debate so va r ied  as lliis, there is some-thing 
extremely salutarv, deeply sustaining, from the 
stand point of the country as a whole. Behind all 
the polemics, arguments and counter-arguments, 
there is in evidence a remarkable concern—I can 
safely say— aiming one and all for the security 
and integrity  of our country . . . 

SHRI MAHAVIR TYAGI: I am glad that you 
have appreciated it. 

SHRI RAM NIWAS MIRDHA: Debates such 
as this tend to strengthen the sense of 
determination and resolve of our country to 
preserve our national integrity and heritage. In 
the ultimate analysis this is the sheet anchor, the 
bulwark that daunts and deters any inroads on 
the interests and values of our nation which we 
all so greatly cherish. As the House is aware, 
this subject had come in the form of a Starred 
Question on 16th November. We assured the 
House that lhe Government were aware of the 
reports and statements that foreign intelligence 
agencies are active in different parts of the 
country and that we are maintaining a 
continuous watch over such activities. We had 
also made it known that such activ i t i e s  are not 
conducive to the promotion of mutual good 
relations. At the same time wc had urged that the 
disclosure of information which the Government 
has in its possession or tin deta i l s  of what is 
done to counter the activities of foreign 
intelligence organisations will not serve any 
public interest in matter of seni l i ty  one must 
tread surely but softly. In pursuing one's larger 
objective one should not say or do anything 
which may, in the end, prove to be self-

defeating. This is my appeal to the honourable 
Members who have been so persistent on 
occasions that we must disclose what we arc 
doing, whether we have warned the organisations 
concerned regarding the danger of these 
intelligence agencies and so many things that 
were mentioned in this House. -We will be 
l i v i n g  in a world of self-delusion if we do not 
realise that intelligence work has become a part 
of international life. Every country has its own 
intelligence network. In the nature of things one 
cannot perhaps object to or prevent some col-
lec t ion  of intelligence, but irrespective of 
international or diplomatic practices, we cannot 
connive at subversion masquerading as 
intelligence. No country can tolerate in-
te.rference by any agency in the internal affairs of 
the country. We have our values, our 
Constitution, and our way of life and at no cost 
shall we permit any foreign organisations to 
erode them. We are an open societv and we are 
proud of it. Wc know-I n d i a  cannot isolate itself 
from the rest of the world. We have friendly 
relations and cultural exchanges with a large 
number of 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND IN 
THE DEPARTMENT OF PERSONNEL 
(SHRI RAM NIWAS MIRDHA): Sir. I have 
listened with great care the speeches made by 
honourable Members today and on the 
previous days when this Resolution was 
debated. I have also seen the proceedings and 
read the speeches of honourable Members 
whom I did not have the occasion to listen. 
What impresses one is the great diversity of 
approach that is apparent during this debate. 
The arduous research of our friend, Shri 
Harsh Deo Malaviya, was matched by the 
learned speech of Dr. Bhai Mahavir. The 
general common sense approach of Dr. Z. A. 
Ahmad was no less effective than the 
trenchant criticism of Shri Subraniania 
Menon. The speech of Shri Ranbir Singh gave 
the most devastating replv to some of the 
arguments advanced during the course of the 
debate . . . 
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[Shri  Rani Niwas Mii'dha] countries of 
varying ideological hues. While promoting 
genuine cultural inter-flow, we should be on 
guard that no one takes undue advantage of 
the openness of our society and interferes 
under some guise in our internal  affairs. 

Speaking only of the recent past, the House 
will recall that when the country stood united 
in the face of the challenges arising out of the 
freedom struggle of Barigla Desh, no one, 
particularly no foreign influence, could 
weaken the country's resolve. After the 
liberation of Bangla Desh and in the months 
that followed, we have reasons to believe that 
the foreign agencies have become more 
active. The Prime Minister struck a note of 
waring. In different forums such as meetings 
of political parties, newspapers and journals 
published from different pans of the country, 
the subject (aim up for discussion and the 
need for vigilance was fully endorsed. I have 
referred lo these because such a reaction is 
salutary and bears testimony to the fact thai   
we are watchful. 

Sir. Dr. Bhai Mahavir, in his speech, 
laboured hard to compare Government to the 
chowkidar who shouts 'Jagte raho'. I do not 
really understand Shri Mahavir's object ion 
to a vigilant citizenerv. Does he wish lo have 
a chowkidar who sings lullabies in the fond 
hope that the nocturnal miscreants will also 
go to sleep? I am a f r a i d  his illusions are 
his own--we cannot afford  io shave them. 

Sir, we have also shared with this House 
our concern regarding the role of foreign 
money. The Intelligence Bureau had been 
given the delicate task to inquire into this 
ma i l e r  following the demand made by all 
sections of this House that a thorough probe 
should be made into the allegations that 
foreign money was being used in the country 
to influence our political, social and economic 
institutions. We had made known lo the 
House the sever limitations under w h i c h  an 
intelligence organisation has to function. It 
cannot make open enquiries or record 
evidence. It has to relv on the secret sources 
of information which cannot be made public. 
But with these limitations, il was noi possible 
to make such reports public. At the same time, 
the general issues thrown up as a result of the 
enquiry were fully shared with the House. It 
was pointed out that while any precise 
quantitative assessment of the financial 
assistance received was not possible, the 
indications were that it was selective and was 
not so small as io be ignored. It was also 
mentioned thai il had been possible lor 
foreign intelligence agencies to finance the 
activities of certain institutions and 
organisations working in academic and 
research fields. Such institutions and 
organisations themselves might  not  have 
known  the ultimate source 

from which assistance was being extended to 
them or even that the scholarships or navel 
grants or other forms of monetary assistance 
they had received to carry on their academic 
or research work had been obtained from any 
foreign intelligence agcnc\. The House is 
aware that we had the Asia Foundation wind 
up its activities in the country. The House is 
also aware that Government set up a Council 
of Social Sciences Research with a suitable 
grant to review the progress of social science 
research and to sponsor research programmes 
in this held. The setting up of the Council, 
while considered necessary and desirable in 
itself, would also have the effect of reducing 
the dependence of Indian research institutions 
and scholars on foreign financial assistance 
for their worth while projects in this field. We 
had also touched on the problem of indirect 
financial assistance by foreign agencies to 
individuals and organisations of various 
descriptions in India. This takes many forms 
such as large commissions on sales of 
literature Imported from abroad, subventions 
paid out of trade earnings by bilateral 
understanding between commercial 
enterprises and recipient organisations, high 
advertisement charges, translation fees, etc. 
Apart from creating special cells in the 
Intelligence Bureau and in the Directorate of 
Enforcement for undertaking a closer scrutiny 
of remittances, conversion, etc, efforts are also 
being made to enforce rigorously the existing 
provisions of law to curb malpractices. TRe 
House is also aware that the Finance Minister 
has already introduced the Foreign Exchange 
Regulation (Amendment) Bill, 1972, which is 
presently under the consideration of the Joint 
Select Committee. Sir, some reference was 
made to the questionable activities of foreign 
scholars in India. As I have stated earlier, we 
are an open society and we fully welcome 
genuine scholars and academicians. A country 
as rich in its variety and diversity as India will 
naturally fascinate academic scholars. At the 
same time, we should be careful that nothing 
adverse io the interests of the country is 
allowed to he carried on in the garb of 
academic pursuits. It is with this aim in view 
that we are formulating guidelines for 
research by foreign scholars in India. While 
we will be happy to assist genuine foreign 
scholars to undertake researches on topics 
which create better understanding about India 
among their own countrymen, it would also be 
necessary to exclude from the purview of such 
studies problems relating to sensitive themes 
and areas,   defence  and  security  matters,   
etc. 

We have also informed the House that we 
are undertaking the d ra f t ing  of a legislation 
to impose suitable restrictions on the receipt 
of foreign contributions by individuals and 
institutions in this country . . . 
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SHRI  MAHAVIR TYAGI:   Very good. 
SHRI   RAM   NIWAS   MIRDHA: ... with 

a view to ensuring that our parliamentary 
institutions, political organisations, academic 
and other voluntary organisations working in 
important areas o£ national life are able to 
function in a manner consistent with the 
values of a sovereign democratic republic. 
This would naturally be a somewhat 
complicated legislation, encompassing as it 
does several walks of life. We also have to 
exercise care to ensure that while the 
legislation fulfils its dominant objective, no 
undue harassment is caused to those pursuing 
the i r  legitimate and bona fide avocat ions .  
We hope to be able to introduce  this 
legislation very shortly. 

Well, Sir, it was stated that we have not 
been very active in bringing in a legislation of 
this nature before the Parliament. Well, Sir, I 
would like to go into the history of this 
proposed legislation to say that the fault does 
not lie onlv on our side. The then Home 
Minister, Chavanji, made a statement in 
Parliament in May 1960, indicating the broad 
conclusions reached by the Government after 
a careful study of the whole matter. In 
pursuance of this, legislative proposals are 
being finalised for the purpose of imposing 
suitable restrictions on receipt of funds from 
foreign organisations, agencies or individuals 
otherwise than in the course of ordinary and 
bona fide transactions. 

Sir, it was decided by the Government that 
before a legislation of this nature is finalised, 
the principles underlying this legislation 
should be discussed with the leaders of the 
Opposition parties in Parliament. Copies of 
notes were circulated to the leaders of 
Opposition parties or groups in Parliament for 
ascertaining their views. Replies were 
received only from M.P.s belonging to the 
Swatantra, CPI(M) and Congress (O) parties. 
Two suggestions were made by them. One 
was that the Government should make public 
or disclose to the Members the secret report of 
the Intelligence Bureau. The other suggestion 
was that the scope of the legislation should be 
enlarged. 

As regards the first suggestion, it was 
obvious that the Government could not make 
public the secret report. The obvious 

limitations under which Intelligence organi-
sations should function did not permit us to do 
that. To that extent (hat was not a reasonable  
demand. 

Well, Sir, another suggestion that was made 
was that the scope of the Bill should be 
enlarged. But no concrete suggestions were 
sent as to in what manner the scope of ilie Bill 
should he enlarged. From all these points'of 
view. I am sorry to say, Sir, we have not been 
very much assisted by the Opposition parties 
or Members of Parliament. Even now, Sir, I 
would tell the honourable Members that if 
they have any suggestions by which we can 
make this proposed legislation more effective 
and more inconsonance with the principles 
and ideas that underlie it, the Government 
would welcome them and try to incorporate as 
much of them as possible in the proposed 
legislation that we wish to introduce very 
shortly. 

Well, Sir, here again, I would not go into 
our line of thinking. But there are \ ai ions 
types of restrictions that are sought lo he put 
in the proposed legislation to control the 
inflow of foreign money. I would not go in 
detail into this. But I would say that we will 
welcome any suggestion in this respect. 

Sir, in the end, I would only say that it is 
very necessary that we as a democratic 
country are vigilant and the Government is 
very vigilant and is doing every thing in its 
power to see that our democratic way of 
functioning remains intact, that no undue 
restrictions are placed, that our national 
security is ensured and from these points of 
view, there is no need for any sort of inquiry 
as suggested in  this resolution. 

Sir, in the end, I would request the 
honourable Member who has moved this 
resolution   to  kindly  withdraw   it. 

Thank  you,  Sir. 
THE VICE-CHAIRMAN (SHRI V. B. 

RAJU): The House stands adjourned till 11-
00 A.M. on Mondav, the 18th December, 
1972. 

The House then adjourned at five 
of the clock till eleven of the clock 
on Monday, the 18th December,  
1972. 


